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MR. SPEAKER : i shall now put the

amendment moved by Shri Ram Vilas
Paswan to the vote of the House,

SRAVANA 14, 1904 (SAKA)
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negatived
MR. SPEAKER : The question is:

“That this House dc agree with the
Thirty-fcurth Report  of the Business
Advisory Committee presented to the
House on the 3rd August, 1982."

The motion was adopted.

12.56 hrs.

(Mr. Deputy Speaxe: in the Chair)
MATTERS UNDER RULE 377

(1) Import of Coconut oil [1 »m Phc’ilippin:s

PROF. P. J. KURIEN (MAVELIKARA):
Sir, the hon. Minister of Civil Supplies, in
reply to a queston, has mformed this
House on 19th July, 1982 that the ques-
tion of import of coconu; oil from Phillip-
pines is under the consideration of the
Government. Sir, this announcement is of
great ¢oncern to us and is Lo the detriment
of the coconut growers in the country,
especikilly Kerala.

Sir. Kerula accounts for 70 per cent of
the total area under coconuy culiivation and
90 per cent of the copra produced in the
counlry comes from kciala. Nearly 3 mil-
lion fumilies of which about 90 per cent
are small land holders in Kerala depend
on the coconug cultivation for their liveli-
hood.

Sir, some importers in the country had

- imported coconul o1l in the guise of nom-

edible industrial oil, =ngine oil etc. They
had processed the imported oil and sold
in the market as edible oil. We had brought
this matter to the notics of the Commerce
Ministry and the then Commerce Ministe
had given us an assurunce that coconut
oil of any type will not be permitted to be
imported.

Sir, now the Civil Supplies Minister has
announced that the Government is consi-
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dering the question of import of coconut
oil from Phillippines. Such a step will crush
the economy of Kerala and will adversely
affect the 30 million coconut farmers, 90
per cent of whom are only smell land
holders whose sole source of income is
coconut garden. Already the price is un-
remunerative. It should be noted that, at
present, the cheapest editle oil in the coun-
try is coconut ojl. If coconut oil is further
imported that will be a death-blow to the
coconut farmers in the country.
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I, therefore, request the Government to
drop any move to import coconut oil of
any type and save the coconut growers in
the country from being put intc serious
crisis.

(i1} Declaration of certain areas of Uttar
Pradesh as Tribal Areas
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(iii) Modernisation of Cutiack Station of
AIR.

SHRIMATI JAYANTI PATNAIK (CUT-
TACK) The failure of AIR Station,
Cuttack, to cover various programmes to
its entire listening zone has caused a great'
discontentment among the people of that
zone. All India Radio Station, Cuttack,
has 8 districts under its entire zone, The
transmiiter installed in that station at pre-
sent is not powerful e¢nough to cover all_
those districts. The people of the entire
State depend on this Radio Station for
listening to the latest news and other
entertainment /cultural ~ programmes. But
they are deprived of getiing such facilities
in the absence of mulii-channels in that
radio station.

Many of the State Radio Stitions have
more than one channcl. One channel looks
after the local needs and the other ¢hannel
mosily takes over the burdzn of various
programmes of National interest broadcast
from Delhi, On one side, the cultural
cthos of the State, on the other side, the
development-oriented programmes would
be well catered to, f there is one more
channel preferably a short wave trans-
mitter at Cultack. That would give an
alternative listening to the far-flung areas
because the local V.B. Channel cannot be
heard beyond 30 KM from Cuttack.

Steps have been taken by the Ministry
of Information and Broad:asting 1o im-
prove the radio stations of different States.
Similar steps should alto be taken to pro-
vide adequate radio net-work in the State
of Orissa. Cuttack Station of AIR should
be upgraded and modernised by introduc-
ing more than one channel.



